
In the National Company [,aw'['ribunal, .Iaipur

Item No. 212

CiP No. 96(ND)/2017
'fA No. 1212018

UNDER SECTIOII24I-242 OF COMPANIT,S ACT, 2OI3

In the matter of:

M/s Dinesh Kumar Jalan & Ors. .......Applicant/Pctitioncrs

vs.

M/s Prestige City Developers Pvt. Ltd. And Ors. .....Respondent

Order delivercd on 27.1 1.20 t 9

Coranr: SH. P. S. N. PRASAD, HON'BLE JUDICIAL MEMIIIII,R
SH. RAGHL] NAYYAR, HON'BLE TECHNICAI, M},I!IBI.]II

For Petitioner (s)
I:or ltesponclent(s)

: Saumil Shanla for Amol Vvas, Adv.
: None appeared.

ORDER

Proxy counsel for the petitioner and the

prcscn[. Having hear the sublnissions made by

posted to 05.12.2019.

(RAGHU NAYYAR)
TITCHNICAL MIIMIiIIR

counsel for the responderlt arc

the both of thc-m, the tratt-er is

(P.S. N. PRASAD)
JIJDTC-I A I, M I,]N{I}F,It

(Mahabir Sinl.rh r


